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Today, the Petitioner in the present case is unrepresented. However, the counsel

for the Respondent Company is present. He informs that he has not received yet

a copy of the present Petition. % : 0
In the present matter, on a previous occasion, this court pointed out to
N

and by suggesting the Respondent Company to consider the amount due under
FDR in respect of the payment of Applicant Nos. 35 & 36 on humanitarian
grounds. Because, the Applicant No. 36 is suffering from malignancy and her
treatment 1s going on. While, the applicant no. 35 is husband of the Applicant
No.36.

A perusal of the present petition, goes to show that there are some other
co-applicants whose requirement on different footing and can be considered in
due course as per merits and in accordance with law.

In view of this, the petitioner counsel Sh. Rahul Choudhary is advised to
serve a copy of the present petition to the respondent counsel at the earliest and
further to furnish details, particulars of the applicant concern, who is undergoing
with treatment of malignancy. So that court can consider it and issue appropriate
direction in the matter.

Lateron

Sh. Rahul Chaudhary appears. He is advised to comply with the above given

direction.

Matter to be listed on 16" February, 2018.
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